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[T. |. NHAI/11015/LA-Notifi./Ganganadi/PIU-Varanasi]
g srHTET, e

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 20th April, 2026
S.0. 1976(E).— In exercise of the powers conferred by clause (a) of section 3 of the National Highways Act,

1956 (48 of 1956), the Central Government hereby authorises the ADM(E), Dist.-Varanasi (K. m. 0.00 to 11.450 K.m.)
and ADM(F&R), Dist.-Chandauli (K. m. 11.450 to 18.100 K.m.), as the competent authority to perform the functions
of such authority under the said Act with effect from the date of publication of this notification in the Official Gazette,
in respect of the stretch of land from Design Chainage Km 0+000 to Km 18+100 of the National Highway Development
of a Link/Connector Corridor connecting the National Highway-31 (NH-31), Varanasi Ring Road and the New National
Highway along the River Ganga for Decongestion of Varanasi City for building (widening / two/four-laning, etc.),
maintenance, management and operation in the State of (Ganga River Elevated Corridor) as specified in the Schedule

given below.
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SCHEDULE
Acquisition of land in respect of National Highway Development of a Link/Connector Corridor connecting the
National Highway-31 (NH-31), Varanasi Ring Road and the New National Highway along the River Ganga for
Decongestion of Varanasi City (Ganga River Elevated Corridor) on the stretch from (Design Chainage

Km 0+000 to Km 18+100) in the State Uttar Pradesh.

Sl CALA Stretch State District Taluk/Mandal Name of the
No. 2 3 4 5 6 Village

1 7

1 CA /A DM No Yet to UTTAR CHANDAULI Pandit Dindayal 1_ Chaurhat

Chandauli. | Assigned (Mugalsarai)
KM 11.45
TO KM
18.1

[F. No. NHAI/11015/LA-Notifi./Ganganadi/PIU-Varanasi]
SHAIKH AMINKHAN, Director
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